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MINISTRY OF EXTERNAL AFFAIRS

NOTIFICATION

New Delhi, the 9th February, 2000

S. O. 117(E).-In exercise of the powers conferred by section 3 of the
United Nations (Privileges and Immunities) Act, 1947 (46 of 1947), the
Central Government hereby declares that the provisions of Article I, Article
II, Article III, Article IV, Article V (only Sections 17, 18, 20 and 21)' Article
VI, Article VIII (Section 29) of the Schedule to the said Act shall apply,
mutatis mutandis, to the Commonwealth of Learning and to its
representatives and officials subject to the following modifications which the
Government considers necessary for giving effect to the Agreement between
the Government of India and the Agency known as the Commonwealth of
Learning regarding the Commonwealth Educational Media Centre for Asia,
namely:-

(i) In the said Schedule, in Article V in Sections 17 and 20 for the words
"the Secretary General", the words "the President of the Agency"
shall respectively be substituted.

(ii) Any of the provisions under Article I, Article II, Article III, Article
IV, Article V (Sections 17, 18, 20 and 21), Article VI, Article VIII
(Section 29) the said Schedule which provides immunities) shall not
apply -
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(a) to any of Commonwealth of Learning's commercial activities;

(b) to any motor traffic offence committed by an official of the
Commonwealth of Learning, or damages caused by an automotive
vehicle belonging to or driven by him;

(c) in the event of the attachment, pursuant to a decision by the judicial
authorities, of the salaries and emoluments owned by the
Commonwealth of Learning payable to a staff member;

(d) in respect of a counter-claim directly connected with proceedings
initiated by the Commonwealth of Learning;

(e) in respect of the enforcement of an arbitration award made under the
agreement between the Government of India and the Commonwealth
of Learning regarding the setting up of the Commonwealth
Educational Media Centre for Asia.

2. This notification shall come into force on the date of its publication in
the Official Gazette.

[F. No UI/451/1/99]
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